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Mr. Speaker: I think I have ah ead y  
adm itted  th a t motion on price of 
sugarcane as a N o-D ay-Y et-N am ed 
Motion and I w ill ask the hon. Minis
te r  to consider the day on which it 
can be taken up. So far as the time 
is concerned, it w ill come up for dis
cussion today in the Business A dvi
sory  Com mittee and tim e w ill be fixed. 
So far as the day is concerned, it w ill 
b e  taken up some tim e next week.

Shri Satya N arayan Sinha: We
h a v e  adm itted so m any N o-D ay-Y et- 
N am ed Motions and it m ay not be 
possible to give time to all those 
motions next week.

Mr. Speaker: I am aw are of that.

Shrim ati P arv ath i K rishnan (C oim 
batore): W hat about the point raised 
by Shri Nagi Reddy?

Mr. Speaker: T hat is not p art of
th e  Business Advisory Com m ittee’s 
report. I t is not entirely in the hands 
of the Government. He *has given 
notice of a motion th a t the report 
m u st b e taken into consideration. In 
th e  m idst of all th a t is happening 
h e re  day to day, I have not had time 
to  apply m yself to that; I w ill dis
pose of it today.

T h e question is;

“T hat this House agrees w ith 
th e  Forty-second Report of the 
Business Advisory Com m ittee pre-
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sented to the House on the 28th 
August, 1959.”

The motion was adopted.

12,30 hrs.

WITHDRAWAL OF CERTAIN MEA»- 
BERS FROM THE HOUSE

Shri V asudevan N air (T hiruvella ):
Before passing on to the n ex t item , 
m ay I bring to your notice a very  
im portant m atter?

Mr. Speaker: Is it about K erala?

Shri V asudevan Nair: No, Sir. Four- 
M embers w ere sent out of the House, 
bu t they are asked to  get out of the 
lobby also. They are  not allow ed to 
sit in the lobby. May I know  w he
th er it is proper th a t M embers are 
not allowed to sit in the lobby? We 
can understand your decision th a t 
they should not be in the House, but 
they are not allowed to sit in tha 
lobby even.

Mr. Speaker: Once a M em ber is
under suspension from  the House, the 
definition of the House includes the 
lobby also and so I am afraid  
he ought not to continue in 
the lobby. He is sent out of the House 
because he was disturbing th e  p ro 
ceedings of th e  House; h e ought not 
to disturb from  the lobby.

“ ‘House’ means the House of 
the People. ‘Lobby’ m eans the 
covered corridor im m ediately ad
joining the C ham ber and coter
minous with it,”

‘House’ includes the ‘lobby’. O ther
wise, I cannot prevent the policemen 
from  coming here.

Shrim ati Renu C hakravartty  (B a -
s ir h a t ): In the past it was never done 
like that. We have had so m any 
cases, but it has never been done.

Mr. Speaker: There is no question 
of its never being done. If i t  ha» 
been overlooked, it has been over
looked.

Shri Vasndevan Nair: Even ex
M embers are allowed to com e-inside 
the inner lobby.
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the so-called 'liberators'. In Alleppe1
district, following the victory celebra-
tions, many people were attacked and
three young women were molested.
Of course, the K.P.C.C. leaders have
denied these allegations but I have
got a newspaper with me in which th
letters from these three women have
been published. In Mattancherry, an
important trade and industrial centre,
more than 100 people have been as-
saulted by the workers of the C. T.
·T. W and I.N.T.U.C and 22 people had
to be hospitalised. Among them wa
Shri Gopalan, a local leader of tbi
Communist Party, in a very seriou
condition. Workers who go to thw
factories to attend to normal wor
were attacked on 'several oceasions.
and as a protest against this conti-
nuous harassment and attack on
workers, on· the 21st of this month
there was a general strike in the town
in which 5,000 workers participated,
who abstained from work and de-
monstrated in the streets.
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Mr. Speake!': "But those ex-Mem-
bers haVe not been sent out in such
circumstances.

1~.32hrs.
DEMANDS FOR SUPPLEMENTARY

GRANTS (KERALA)_ccmtd.,
Hr. Speaker: The House will now

proceed with the further discussion
and voting on the Demands for Sup-
plementary Grants in respect of the
Kerala State for 1959-60. The time .
allotted is 1 hour and 30 minutes, ex-
eluding the 31 minutes taken on the
27th August.

Shri Kodiyan (Quilon-Resel'ved-
.Sch. Castes): Mr. Speaker, Sir, I
want to speak about Demand No. XV.
Now that the Kerala administration
.has been taken over by the President,
it is the duty of the Central Govern-
ment to see that peace and tranquil-
lity are restored in the' State and a
'proper atmosphere is created there
Io1' holding free and fair elections in
the State. But what is happening in
lCerala today? Now the Government
has asked for supplementary demands
for increasing the number of police-
men. I do agree with ths proposal
and support the demand: I think tha
number of policemen in Kerala is not
sufficient enough to cope up with the
normal duty of maintaining law and
order, What steps have the
Government taken to bring peace and
tranquillity in the State? Ever since
the proclamation by the President
there have been continuous assaults
and attacks on those people who did
not join or participate in the libera-
tion movement, more especially on
the Communists. These attacks are
still continuing and we are receiving
reports and telegrams from that State
about various incidents. I do not
want to take the time of the House
by citing all the instances but still I
want to cite certain instances in order
to give this hon. House a picture of
what is happening today in Kerala.

Following the proclamation of the
President there were victory oelebra-
'tion8 in many parts of the State by

Then, var-ious meetings organised
by the Communist Party and other
mass organisations to welcome dis-
missed Ministers have been disturbed
by Congressmen in several places, A*
Vadakkanchery, Ambalur, Periyar
and Nattika people who have been
returning after attending the meeting
have been attacked and it is report-
ed that 12 people, including women,
have been hospitalrzed with serious
injuries. I do not want to prolong the
list of incidents and 30 I will only
mention what is happening in Anka-
rnali. Ankamali' was one of the nerve
centres of the deliverance struggle
and what is happening in Ankamali
is typical of what will happen in other
centres of the State. Immediately
after the proclamation by the Presi-
dent there was an unprovoked attack
on those people who did not join the
liberation movement. Here I may
say that the struggle in Ankamali
started even before the agitation by
the starting of a temperance move-
ment, by picketing of toddy shops run
by the teddy tappers' co-operative so-
cieties. SO,even before the agitation




